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SHRI BHUPESH GUPTA : My freind, Mr. 
Rajnarain, has got some other job and he wants 
to go.   Otherwise he would not walk out. 

AN HON. MEMBER : He must be having 
some other work. 

SHRI BHUPESH GUPTA : Don't say any-
thing he will come back again. 

THE MANIPUR  (HILL  AREAS)  DIS-
TRICT COUNCILS BILL, 1971 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS/lJj? T^Tf^ Jj 
3<W'5fr (SHRI F.  H.  MOHSIN* :   Sir   I 
beg to move : 

"That the Bill to provide for the esta-
blishment of District Councils in the Hill 
Areas in the Union territories of Manipur, as 
passed by the Lok Sabha. be taken into 
consideration." 

Sir. this measure which seeks. .. 

SHRI BHUPESH GUPTA (West Bengal) : 
The front bench is absolutely vacant. You must 
step into their shoes. The moment you get a 
chance you should step into the shoes of your 
seniors. 

SHRI F. H. MOHSIN : Even from the rear... 

SHRI BHUPESH GUPTA: I am sitting here 
always. But for you it is something, as you 
know. 

SHRI F. H. MOHSIX  Sir, this is a measure 
which seeks to provide for the establishment of 
local bodies in the form of District Councils in 
the hill areas of Manipur. As the House is 
aware, nine-tenths of Manipur is hilly area 
inhabited by Scheduled Tribe people and only 
one-third of the area is valley which is inhabited 
by non-tribal people. This Bill intends to 
provide for the establishment of District 
Councils so that the people in the tribal area can 
participate in the development of that area. 
Before explaining the provisions of this Bill I 
may briefly state the circumstances in which the 
reorganisation of the North Eastern region was 
contemplated by this Government. This matter 
was engaging the attention of (he Government 
since a long time and the Government is 
bringing in another measure providing for the 
reorgnisation of Assam. The Bill is already 
introduced in the other House and is under 
consideration today. It is on the agenda paper. 
The Bill provides for conferring statehood on 
Manipur and Tripura and the reorganisation of 
Assam by conferring, statehood on the present 
autonomous State ef Meghalaya making NEFA 
and the Mizo Hills Dis t r ic t  Union Territories. 
While examining this question we went into the 
problem or providing a co-ordinated approach 
to the development of security of the. region 
and also to the special problems or the 
individual units  which would emerge. To give 
effect to the concisions reached we intend to 
bring forward a number of measures and this 
Bill is a step in thai direction. 

Sir, as I have already staled, the North-
Eastern Areas Reorganization Bill, which will 
1M- the next one, has already been introduced 
in the other House. This will be followed by a 
Constitution (Amendment) Bill and a Bill to 
amend the Government of Union Territories 
Act to provide for a Legislature for the Union 
territory of Mizoram, and certain other matters. 
A separate Bill will deal with the question of 
securing a co-ordinated approach to the deve-
lopment of the security of the region as » 
whole. 

Sir, as provided in this Bill the Hill Areas 
will be divided into autonomous districts and a 
District Council will be constituted for each 
autonomous district. The elections to the 
District Councils would be on the basis of adult 
franchise lines. The District Councils would be 
on the lines of the former Territorial  Councils 
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[Shrir. H. Mn..,in.l 
with adequate executive powers.   The  District 
Council nil! have power to levy and collect 
taxes also, and lees like taxes on profes trades, 
callings and school fees. These Councils would 
also be competent to recommend legislation 
relating to mallei's like appointment or 
succession of Chiefs, inheritance of property 
and social customs in so far as rhey concern the 
in mbers Of the Scheduled Tribes. So it is with 
these intentions thai the Bill has been brought 
before the House. 1 commend this for the 
consideration of this House. 

The qwstion urns firojioserf. 
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"In mailers connected with the assess-
ment and Collection of any lax, or Tee 
levied under this Act, an appeal shall lie 
from the order   of   any   person   authorised   
in make 
assessment or collections to such person as 
the Administrator may appoint or designate 
for the purpose." 
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.UK I    E.   M.   SANGMA Mr. 
Deputy   Chairman,   I   Fully appreciate the in-
tention of the Government of India  for  it has 
In. ward lo give District Councils in the Union 
territories of Manipur. I do not have so much 
knowledge about Manipur as Mr. Yajee I had 
stayed in Manipur for a number ol Jays last year, 
I could learn something aboui Manipur. Now the 
main question is about giving Councils to the 
hill areas of Manipur, ihe hill areas which are 
around the plain area of Manipur where a bigger 
nm of population resides. 1 have gone through 
the Bill and I find that this will go all right to 
start with. That much I can say that it will be all 
right to start with, but what I could parsonally 
learn from tin- people of Manipur— as 
Scheduled Tribes they are—that they are not 
satisfied with the present administration in 
Manipur. This can be compared to the State of 
Assam. The undivided State of Assam is 
composed of several tribes. Now the state of 
Assam has been si iced into many pieces. One 
pari has become Nagaland, the other one will 
become Mizoram Union Territory, then there is 
Meghalaya which is my District. Then Caro 
Mills and Khasi and Jainlia Hills will be-
fullfledged Slate where the people belonging to 
the Scheduled Tribe-, live. I do not know 
whether by giving the District Councils full sa-
tisfaction can be given to the people, to the 
Scheduled Tribe people living in the Hill Areas 
of Manipur. Sal Isfaction can be given only 
when 
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full autonomy to the maximum extent possible 
is given to them to function as they like at least 
tor their developmental activities, for their 
educational facilities and such other dungs like 
service facilities etc. 

When I go through this Bill, 1 find that the 
functions of the District Council as envisaged in 
this Bill, are, according to me, not so very 
satisfactory. In our districts in Assam, now in 
Meghahya, Mikir and Caehar hills and in 
Mizoram, the Councils have wider scope for 
running the administration by the District 
•Councils but even then the people living in 
these areas did not feel satisfied and dema 
vehemently separate States. Now we are having 
Meghalaya for our Garo, Khasi and Jaintia Hills 
and Nfizorain will be getting a Union Territory 
and NEFA is excluded from Assam. So I appeal 
to my fellow tribals living in the Union 
Territory of Mauipur that when they get this 
District Council for themselves they must fee! 
satisfied and do things for themselves without 
fear or favour ami be absolutely free from 
corruption because my sad experience in my 
District Council is, corruption has become a 
dominant feature by the District Council 
authorities taking advantage of their own ad-
ministration, and the backwardness of their 
people, thereby hampering our progress to a 
great extent. It is now about 19 yea! we have 
had District Councils in our districts but the 
condition or the people still remains the same 
because of corruption. We will 1"- getting now 
Meghalaya Slate and there again corruption is 
still being committed by our own tribals. So my 
appeal to the tribals in Mauipur is that when 
they get the District Council lor themselves they 
should be free from corruption. They must 
absolutely aim at development activities for 
their children and it is my appeal to the tribals in 
Mampur and I do hope daey will proceed like 
that. With these few words, I also accept and 
support this Bill. 

SHRI GHITTA BASU (West Bengal) : The 
Bill envisages the creation of autonomous 
districts and the object appears to be that there 
should be further extension of autonomy. If that 
is the intention, then we will have to see to what 
extent the autonomy has been extended I do not 
like to take your time, I find there are three tiers 
; that is, at the top there is die Administrator, 
then there is the Executive Officer and then 
there is the District Council. The District 
Councils, so far as the  functions 

and purpose for which they arc meant, have got 
only advisory capacity. They can merely giv< 
certain advice and whether it is acted upon or 
not depends on the Administrator on the one 
hand and the Deputy Commissioner on the. 
other. I do not know what is the relation 
between die powers of the Deputy 
Commissioner and the Administrator. You will 
find that any proposal for taxation cannot be 
imposed unless it has the previous sanction of 
the Administrator. Even if a decision has been 
taken by the Council at a specially convened 
meeting for adoption or abolition of any tax, it 
cannot be implemented unless the previous 
approval is there from the Administrator. Again 
I find the Executive Officer who is the main 
executive body is not responsible to the District 
Council. He is responsible, by virtue of his 
appointment, to the Administrator, So there is 
no executive power for the Council. Again I 
find the Deputy Commissioner has the right 
even to issue instructions in the matter of 
preparation of syllabus, textbooks fur the 
schools etc.   Il says : 

Che Deputy Commissioner shall have 
the power to give to any District Council all 
such directions as he may consider 
necessary in respect  of subjects,  curricula,  
textbooks 

iandanh   of teaching in schools vested 
wholly   or   partly in  the Councils ; and in 
schools   wholly   or  partly    maintained   by 
nts payable from the  Council  Fund and 
the Council hall  comply  with such  direc- 

SD even in tin matter of educational curri-
culum, even in the matter of selecting text-
books or subjec is to be taught in the private 
schools the power is vested in the Deputy 
Commissioner. Therefore my objection is, this 
is not an extension of autonomy ; it is a 
miscon-d idea of extension of autonomy. I 
should be allowed to say that this is an 
extension of ruling party there so as to fan out 
and extend their power to the hill region. That 
is the only purpose and that purpose can be ful-
filled by this Bill by extending the power of 
the ruling party to the far-flung hill areas. 

SHRI P. H. MOHSIN: I am very much 
thankful to the Members who have taken part 
in this deflate. At the outset I must say that this 
Bill has been modelled on the lines of the 
Territorial Council Act of 1956 and many of 
the provisions from that Act have been taken 
into this Bill.   Hon. Members have   laid  stress 
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[Shri I'. IT. Mohshi] on the powers of the 
Administrator, and the appointment of the 
Administrator. The Administrator will be 
appointed under die provisions of Article 239 of 
the Constitution. That provision is : 

"Save as otherwise provided by Parlia-
ment by law, every Union territory shall be 
administered by the President acting, to such 
extent as he thinks fit, through an 
administrator to be appointed by him with 
such designation as he may specify."' 

SHRI GOLAP BARBORA : Iris going to be 
a State. 

SHRI F. H. MOHSIN : Manipur is going to 
be a State ; that Bill is coming afterwards. 
Further on article 239 says : 

"Notwithstanding anything contained in 
Part VI, the President may appoint the 
Governor of a State as the administrator of an 
adjoining Union territory, and where a 
Governor is so appointed he shall exercise his 
functions as such administrator independently 
of his Council of Ministers." 

SHRI CHITTA BASU : Council of Minis-
ters ? 

SHRI F. H. MOHSIN : That is the provi-sion 
of the Constitution. 

SHRI CHITTA BASU : The Governors 
act on the advice of the Council or Ministers 
and in this case that advice ___  

SHRI F. H. MOHSIN : The Administrator is 
appointed under article 239 and that I have read 
out. Hon. Members have spoken about the vast 
powers that have been given to the 
Administrator, the Deputy Commissioner, Chief 
Executive Officer and so on. I would only say 
that the elected representatives of those areas, 
the hill areas and the valley, who are there in 
the Lok Sabha have supported the provisions of 
this Bill. They have not suggested jany 
curtailment of these powers : they are quite 
happy with the provisions as they are. "In fact 
this has been drafted in consultation with those 
representatives and this Bill was passed in the 
other House as was drafted earlier except for a 
small amendment by which the nominated  
Members  in  clause 4 were reduced 

from (our to two and the elected Members 
were raised from 16 to 18. With this small 
amendment tin whole Bill was accepted by the 
Members representing that area : especially 
when the Member.-; who represent the tribal 
people wholeheartedly supported this Hill and 
I do not find any reason why there should be. 
.. . 

SHRI  GOLAP    BARBORA:   Because    
of the party, 

SHRI F. H. MOHSIN : In fact the Bill has-
been drafted in consultation with the leaders of 
the hill area and I must say that the provisions 
that are contained here are quite up te> the 
expectations of the people of the hill ana As 1 
have already slated, another Bill confer- -ring 
Statehood on Manipur and Tripura and 
reorganising Assam conferring Statehood on 
Meglmlaya and creating Union territories of 
NEFA end Mizo Hills will soon be ( inning up 
here. 

1 may briefly refer to the important provi-
sions of this Bill. Clauses 14 and 22: they are 
just similar to the former Act, that is, the 
Territorial Councils Act, 1956. Also Clauses 23 
to 26. They deal with the appointment of the 
Chairman, the Vice-Chairman and the 
members, and other matters. They arc also 
taken from the Territorial Councils Act. Clause 
29 is a very important clause in this Bill, Sir. It 
provielcs for all the functions of the District 
Councils, and I might draw the attention of 
lion. Members to sub-clause (2) of this Clause 
which reads— 

"It shall be competent for a District 
Council to recommenel to the Government 
of the Union territory ofManipur legislation 
relating to the following matters in so far as 
they concern members of the Scheduled 
Tribes, namely :— 

(a) appointment   or   succession  
pi 

Chiefs : 

(b) inheritance of property : 

(c) Marriage and divorce ; and 

(d) Social customs." 

SHRI  CHITTA   BASU :   Only   four sub-
jects. 
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SHRI F.H. MOHSIN : Yes. After all, this is 
not a legislative body. These are all District 
Councils but yci these powers have been given 
to the District Councils to recommend legisla-
tion as regards these four subjects. So, this 
goes a long way in giving more powers to the 
District Councils. 

SHRI CHITTA BASU : I raised a point 
about the condition laid down for the prior 
approval of the Administrator. 

MR. DEPUTY CHAIRMAN: No inter-
ruptions please. 

SHRI. CHITTA BASU : Just a clarification. 
It is laid down that the District Councils may 
by a resolution recommend something in res-
pect of some subjects. Does it also require the 
prior approval of the Administrator or the 
Deputy Commissioner .' 

SHRIF. H. MOHSIN: Yes, of course, if the 
rules provide as such ; they also, but these 
provisions have all been drafted in 
consultation with the people from that area. 

DR. BHAI MAHAVIR (Delhi) :   It  would 
be good if they are   called to help die Mi in 
explaining why  these  have  been   provided 
for. 

SHRI F. H. MOHSIN ;   Members said that 
the  Chief Executive  Officer    also   is   a   
very powerful officer under   this Bill.   I  may 
draw the attention ofhon. Members to sub-clati 
of clause 32 which reads as follows : 

''If a resolution for removal of the Chief 
Executive Officer is passed at a meeting of 
die District Council    by   a  majority   of 
not 

han two-thirds of the total membership 
of the Council, ih.' Administrator shall 
remove him forthwith." 

So, this power is given to the District Council. 
If they pass a resolution by a two-thirds majo-
rity and recommend it to the Administrator, I 
think the Administrator will take a very 
serious view of such a resolution and will take 
ii .MI that. 

 

SHRI E. H. MOHSIN : All the functions of 
the District Councils are mentioned in Clause 
29, and the lion. Member may go through 
Clause 29 wherein all the functions have been 
mentioned in this Clause 29. 

MR. DEPUTY CHAIRMAN ; The people of 
that area are satisfied with whatever powers 
have been given under this Bill. 

SHRI MAHAVIR TV AC I (Uttar Pradesh) : 
I would like to know who will foot the bill 
because, after all, these District Councils, etc., 
they all involve expenditure. Will they stand on 
their own legs ? Will their revenue accrue to the 
extent of footing their bill ? If there is a it, who 
will meet that deficit ? 

SHRI F.H. MOHSIN: The power has been 
given to the District Councils to levy taxes, and 
they v mild levy taxes also. 

SHRI MAHAVIR TYAGI : Will they levy 
taxes with which to meet all their expenditure ? 
In that case they will stand on their own legs. 1 
want to know whether financially there will a 
deficit in these District Councils, and if there 
would be a deficit, will that be met by the State 
Governmeni and/or by the Central ' ,'i r, 
eminent. 

SHRI F. H. MOHSIN : Anyway. I can say that 
these may not be economically viable units and 
some assistance will have to be given at the Slati- 
level and at the Central level also. They will be 
given Statehood but I do admit that they will noi 
be economically viable units and assistance may 
have to be given at all stages. After all, '. may say 
that this is a step in the right direction giving 
more powers to> i the hilly areas, so that they can 
take an active I   part in the developmental 
activities of their own. 

 

MR. DEPUTY CHAIRMAN : It is manda-
tory, and he shall be removed forthwith. 
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I Shri F. II. Mohsin] tracts. The hilly areas 
will be divided into not more than six districts 
and each district will have a District Council. I 
do hope that the people in that part will play a 
greater role in the development of the hilly 
areas to the satisfaction of the people at large. I 
commend the Bill for the acceptance of the 
House. 

MR. DEPUTY CHAIRMAN : The question 
is : 

"That the Bill to provide for the esta-
blishment of District Councils in the Hill 
Areas in the Union Territories ofManipur, as 
passed by rhe Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall how 
take up the clause by clause consideration of the 
Bill. 

Clause 2 to 53 were added to the Bill. 

Clavse 1, the Enacting Formula and Ihe Title 
wire added to the Bill. 

SHRI E. H. MOHSIN :  Sir, I move : 

"That the Bill be passed." 

The question was put and the motion was 

adopted. 

SHRI CHITTA BASU : We can adjourn 
now. 

THE MINISTER OF STATE IN Till', 
DEPARTMENT     OF   PARLIAMENTARY 
AFFAIRS

 
(SHRI OM MEHTA) : The Minister is busy in 
the other House and after that he would be 
coming here immediately. He will make a 
statement in this House al o. 

MR. DEPUTY CHAIRMAN-. Mill that time 
wc can continue with this busin' 

THE ASIAN    REFRACTORIES   LIMITED 
(ACQUISITION OF UNDERTAKING) BILL, 
1971 

THE MINISTER OF STATE IN THE 
MINISTRY    OF   STEEL    AND    MINES/ 

 
SHRI 

SHAH NAWAZ KHAN) : Sir, I beg to movc: 

"That the Bill to provide for the acquisi-
tion of the undertakings of the Asian Refrac-
tories Limited for the purpose of augmenting 
supplies of refractories to meet the essential 
requirements of the iron and steel industry as 
passed by the Lok Sabha, be taken into 
consideration." 

The need to acquire this plant has arisen out 
of the fact that the total production of 
refractories in the country is inadequate and 
insufficient to meet the essential requirements of 
the iron and steel industry in the .country. This 
plant was acquired by a Presidential Ordinance 
to augment the supplies of refractories and to 
speedily bring it into operation. It has been 
closed since June, 19G8. It is also proposed, at a 
later stage, to expand the existing capacity. This 
Bill seeks to replace the Ordinance and, with 
your permission, I would like to place before the 
House some more details regarding its 
acquisition and also the background "leading to 
it. The Asian Refractories have a licensed 
capacity of approximately 30,000 tonnes per 
year. They went into commercial operation in 
19CG, but due to certain reasons they incurred 
heavy losses and they had to close down. For 
starting this plant they had to borrow a 
substantial amount from the Industrial Finance 
Corporation. As on December, 1970 the 
outstanding dues from this com-panv were of 
the order of about Rs. 80 to Rs. 82 lakhs. Sir, 
since this plant was not functioning very 
satisfactorily certain creditors went to the court 
and wanted it to be auctioned. The court 
permitted and an offer of about Rs. 70 lakhs was 
made. Later on the United Bank, from whom 
they had taken the loan, also went to the court 
and sought their permission to-secure higher 
ofTer. The court gave them the permission and 
later on, the Eastern Spining Mills offered Rs. 
78 lakhs. The Eastern Spinning Mills is one of 
the Birla concerns.... 

SHRI   JOACHIM   AIA'A    (Nominated) : 
Where did they get so much money from ? 

SHRI SHAH NAWAZ KHAN :   Under the 
Monopolies  and  Restrictive   Trade  Practices Act, 
section  26, they could not be allowed to take over 
this plant.   In the meantime tremen-    ^ dous   
shortage   of   refractories  wc felt.    We 


